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Present: C.B. Gogoi, 

Sessions Judge, Sontipur, Tezpur 

Misc.(Crl) Case No. 380/2021 

O R D E R 

 

27-10-2021 

This is an application u/s 439 Cr.P.C. filed by Md. Safar Ali seeking 

bail for accused Md Aher Ali @ Taher and Md. Hussain Ali Munna Nath in 

connection with Jamuguri P.S. Case No. 165/2021 corresponding to G.R. 

Case No. 3047/2021 u/s 325/307/379/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the bail petition. 

It is seen that on two occasions case diary has been called for but the 

I.O. failed to produce the same. No reason has also been assign for his 

inability to produce the case diary. 

On perusal of the contents of the FIR, it appears that there was a 

fight between two sides allegedly with sharp cutting weapons but it is seen 

that accused persons allegedly caused damage to the property rather than 

human being. 

In the absence of any medical report it cannot be inferred that the 

accused persons allegedly attempted to kill the injured with sharp cutting 

weapon. It is also seen that accused have been in judicial custody since 15-

09-2021 for about 42 days. By this time, the investigation might have been 

progressed. Therefore, for the purpose of further investigation detention of 

the accused persons in judicial custody appears to be no longer required. 

Situated thus, both the accused are enlarged on bail of Rs. 25,000/- 

each with one local surety each to the satisfaction of the learned Elaka 

Magistrate on condition that they shall fully cooperate with the investigation 

of the case and shall not made any attempt direct or indirect to influence or 

threaten the witnesses or the victim in connection with the case. 

Accordingly, Misc(Crl) case disposed of. 

Sessions Judge 
               Sonitpur, Tezpur. 


